803 Bilis introduced
SHRI B. A DAMHOWDUURY 1
introduce the Bill,

— s s

14.35 Ins

CONSTITUTION (AMENDMENT)
BIIL)

(Insernion of new article 3394)

SHRI & M. SIDPAYYA (Chamatasaua-
gar) 1 beg 10 move for leave 10 introduce
a Bill furthet t0 amend the C(onstitution
of Indws

MR. DEPUTY SPEAKER [be ques-
tion 18 .

“That leave be granted to introduce 8
Bill further 10 amend the Constitutiop
of Indn."

The motion was adopted

SHRIS M SIDDAYYA
the Bill

1 introduce

CONSTITUTION (AMENDMENT)
B LY

(Amendment of artacies 15, 16 etc)
SHR1 S, M SIDDAYYA (Chamara-
janagar) 1beg o move for leave to

introduce a Bill further to amend the
Constitution of india

MR, DEPUTY SPLAKER The Yues-
tion u

“That leare be granted to introduce a

MAY 2%, 1971
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Tull further 1o amend the Constitufian
of India ™

The motren was advopted

SHRI & M. SIDDAYYA
the Bill,

1 introduce

PREVENTION OF CON\ERSION
BILLY

sft e w Wieft (arwre) R
SENTY %34T §

“f wazew! & gd afraga e} frifae
o 7 fedaw W1 g s A
wwfer €1 e

MR DPEPUTY.SPLAKLR The ques-
vion 1%

““That leave bs granted 10 introduce a
Bill to restrict the conversion of reli-
sion of minors "

The motion was adopted

St FUATE oy Wt ¥ fagaw g7 -
varfaa st 7 )

HINDU SUCCESSION (AMEND.
MLNT) BIIL*

(Insertion of ncn section 24 1)

N WA T N (wEge) &
SENT ST E

* fw fgoq svrafasrz wiehan, 1956
& W fper s @y fotowr W
e saria, wOR, ¥ agafs & o
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308 Constitution

MR DEPUTY-bPEAKER : The ques-
lion 18

“That leave be gunted to imlioduce 4
Wil further to amend the Iindu Sue
cesvion Act, 1950

1 he motion was adoptcd

At AnAIG Ua @ & Fadas s
77 egifaw s@ar g o
14 40 bre

REPRESI NTATION OI THE
PFOPLI (AMLNDMFNT)
BILL:

(Fnscition of new section 7 4)

A EAG A W (AEGT) LR
AT AT

‘ fe N sfafafuer sfafaza, 1951
F A wWYT WX ara fadas ®)
g% tarfa w3 ®r wgafy 1 e

MR, DLPUTY-SPLAKER
tion 18

The Yues-

Thut leave be wiantd to mmbioduce 4
Il further 10 amend the Repiesenta-
tion of the People Act 1951°

{ he motron was adopted

At wng e N & fadas v
& fo wvar g

RESTORATION OF RELIGIOUS
PLACES BILL®
ol wwee Qw Wl (wrage) &
R wT §

“fe miw sear fay o wiins

JYAISTHA 7, 1893 (SAKA)
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QAT & % 14 QRO W gonafaa
ST F1 ITEW FX a1 fiws w1 ©
wqrfya wea €1 wawfa & oam "

MR. DLPUTY.SPLAKLR
Lion 18

The ques-

“That lcave be granted to introduce a
Bill 1o provide for restoration of reli-
gous rlaces under 1illegal occupation
1o then legal claimants ™

T he motron was negatied

MR DIPUTY SPLAKER This

motion 1s negdtived We pass on to the
neat item,

1443 hrs.

CONSTITUTION (AMFNDMLNT)
BILL.

(Amcendment of aiticle 39)

SHRI BUsSHWANALIL JHUNJHUN-
WALA (Chittorgarth) T beg to mose for
le e 10 miroduce n Bill fusther (o amend
the Con titution of Indwa

MR DLPUTY.SPLARLR
Lo 18

fhe yues-

Thut leave be grinted L0 muoduce a
Bill further to amend the Constitution
ot India *

T he motson was adopted.

SHRI
WALA

BISHWANATH
1 introduce the Bill

JHUNJHUN.

e,
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